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followed i ihe pasi. When any privilege
150e CONCCrniDg a pewspaper is rased, the
praciice that we have followed so far is thar,
after it is allowed to be rased here, we
write to the Editor concerned asking for
his explanation  amd then Jake wp the
matier.

SHRI SURENDRANATH DWIVEDY :
You could do that alver receiving the oorice
What is the wse of bringing it before the
House now 7

MR. DUPUTY-SPEAKER @ Yon may
see the pasi cases.  kvery time  wlan such
o nopee s isswed ond we thiok than ihere
is @ prima Jocte case, we gel the exaplanation
from the Editor.  That s the practice thay
wo have followed., He has beon  permitiod
10 ralse it. Now we will address a communi-
calion 1o the Editor and alier roceiving his
explanation, the maner will be taken up.

Mr. Masani.

SHRI M. H. MASANI: The e,
Member, Mr. Teomcti Viswapatham, has
been very fair o me in exoperating me from
sbaring any of the odlum of whatever was
said in the Mdusten Tiews, which | do
oot recollect baviog read. o fairoess to
the paper also | have 1o poiot ow what
| said in this Howse, 1do not wami 19
shelter behind the generosity of 1be hon.
Member, 1 said w0 separdte things at
two separaie stages.  When ithe Bill was
being opposed by me. | said, and be righily
quioted :

“When the Supremse Court moved m
and defended the privileges of the
Iouse, e now ks o face llw
Suprenwe Coure with a falr aceempli ™

I o it twe dlat s than point ©did
mu reflect an wll oo your conduct in waiviog
e Kules contrary o our point of order.
But when [ raised the peint of order, I
ended my semarks then by saying—1 want
10 be fair 10 the mewspaper, because the
leeedom of Lhe Freis s a3 imporiant as the
privibeges of 1he Members of Parliamen:.
(merraptiveal, ) osaid

Lt gt oy that
(LR

it vww doe not do

That s sdaad by e Bubes,
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Fupers laid ata

e b owill have e comes o U
painful conclusion that you are failing in
your duty.™

I siapd by every word of it, The paper
presuniably had both these things in mind

whea it made the commeor. It was @ Tair
comment,
ME, DEPUTY-5PEAKER Pleass

resum: your seat. I papers ure allowed wo
pass such remarks, the Houwse cannot lanc-
vion.  (forerciptions). 1 do mor want o
disclose o, bocause ol 13 a sodt of Friendly
conversation. 1T 1 disvhese ecrain thiog it
will pul o shane gsmme Momber. 1 do not
want 1o disclose it here.  This i3 belog donc
in a Inemly manmer,  Bul o sonwbody wens
1o threaten me thay | should ool excrcise
my discretnm s way o0 that way, | take
very serious excepeion o i, Mow pleass
TERLINN YUl seadl.

14.52 brs,
PAPERS LAID ON THL TABLL

STATEMENT OF ASSETS AND LIAWILIAIES
OF DELHT FINANOIAL CORPORATION ET

THE MINIGIER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : | beg o luy on the Table—

(1) Acopy of e statement (Hiodi and
English versions) of Asscts and Liabilitics
of e Dethi Findocial  Corporation,
Mew LDkihiy as at the close of the finap-
cinl year codipg  Jigt. March, 1968,
together with & prolit and low account,
the puditor's report aod a report of the
working ol the sand Corporatson, publi-
shed in Notifilcaton Mo, F. 7 {17)/68=
lod/Fin, (G} io Delhi Gazette, dated the
2ird Jamumary, 1969, under sub-section
o3 of section 38 of the Siale Finuncial
Corporuions  Act, 1951, [Placed in
Library. Sce Mo LT—1375/6%.]

20 A vopy of Movilcadon Mo, G. 5 R
15521553  Hinedi amd  Enghish  versions
published in Garetie of India dated the
Meh Jupe, 1909 smued under section 0
ol tbe Incomse-lax Act, 1961 and section
A of the Companies | Profits) Surlax
Act, 1WA regarding  giviang  effoct o
Agreemem  beowecn the Government of
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India apd the Governmem of the Republic
of Lebamon Gor the avoidancs of double
taxation of income of enterprises operat-
ing aircraft, |Ploced in Library. See
Moy, LT—1376/6%.]

(3 Acopy cach of the fullowing Motifica-
tlens under sub-section (3 ol section
114 of the Gokd (Conteel) Act, 1Y6E (—

The Gald Contrl o Jdentibuatan of
Customers) Rulcs, 199, Published
im Motification ™o, B O 2705 in
Grazelle of lodia, dated the ird
July, 1963,

The Gold Contral (Licensing of
Dealers; Bules, 1909, published in
Motification No. 5. 0. 2706 in
Liazefio of India, dated the Jrd
July, 1969, |Placed in Library.
See WMo, L1—1377/6%.]

4; A copy of the Central Lacihe o lenth
Amendment) Rules, 1969, publivhed in
Motication Mo, G. 5 R, 1723 in
Gazette of India, dated the 1dh July,
1969, uoder section 38 of the Central
Excises and Halt Act, 1944, [ Maced in
Library. Sec LT MNo. [378/6%.]

5 A copy of the Additional Duty Rules,
1969, published in  Motification Mo,
G. 5 R. 1598 in Gacette of India, daied
the 2od July, 19W0¥ under section 11A of
the Indian Tarifl Ace, 1934, |Placed
in Library. See MNo, LT=—137%5%.]

16} ..ﬁ copy cach of the wllowmyg  Morificu-
tions wnder soction 159 of the Customs
Act, 1962 i

(i

(i -

i)

G. 5 R. 1355 kenglish version)
and G 5 R. 1336 (Hindi wersion)
published in Gazette of India, daied
the Tth June, 1968 together with
an explanatery memorandum.

G, 5 R. 1361 published in Gazelis
of India, daied the $ih June, 1969
wogether  with a0 explanatory
memaorandum.

Ch, 5. K. 1457 Enghsh version)
and G. % R. 1438 (Hindi version
publishesd in Gazette of India, dated
the st Tune, 1969 togsther with
an explanalery memoerandumm,

vy The Pooject luports  Regstralion
of Contracth Ameodment Regula-
tions, 196%, published in MNatification
Mo, G, 5. R. 1587 (English version)
and G. 5. B, 1588 (Hindi version)
in Gazeite  of lodia, dated the Sth
July, 19%6%, together with an expla-
nalery memorandaon.

e G5 Ry 1R2E published in Gasclic
of Todia, dated the fth July, 1968
togedher  wilh  an explanatory
memsoranduimn.

v L5 R 1ol (Lnglish  version
and €i. 5. B. 1610 (Hinds version
published in Gazenee of India, dawed
the 12th July, 1%% Logother with
an  cxplanatory  memoragdui
| Ploced fre Lifrary.  See Ma. LT
| 350/ et ]— )

?

A vupy cach of the fullewing Notilicas
s issumdd wnder the Ceniral Fxcinge
Poabes, 1944 ;—

Wy G. 5 R O1272 (Mindi  version)
puhlished mn Garette of India; dafed
the 3rd May. 1969 together with an
eaplanatory memorandum.

i G5 R 1340 (English  version:
and {5, & R, 134] (Hindi version)
published in Gazelle of lodia, dated
the 3st May, a8 wopether with
an explanatory memorandun.

i) G. 5 R. 150 (bngish versiva)
and i B. R, [512 [Hindl version)
published in Gazetre of India. dated
il 2Hth Juoe, 1969 Logether wih
ap explanatory memoragdurm,

jivh G.5. R, 1583 (English wersion)
apd G. 5. R. 1584 (Hiodi version:
published in Gazetie of India darecl
the Sth July, 1963 tegether with an
explanatory mensrrandum, {_Hmd'
in  Library. Sce Mo, LT—1381/
65.]

14.54 Brs.
QUESTION OF FRIVILEGE AGAINST
“THE INNDUSTAN TIMES —=Conrd.

EHRI P WEMKATASUBBATAH
(Nandyal) ¢ Consciously or unconsciously
you have given such an  information to this



